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ACT No. XIV or 1934,

[PassED BY THE INDIAN LEGISLATURE.]:

(Reccwed the assent of the Gouemor General on the Ist May,
1934.)

An Act to provxde for the imposition and collectxon of an

excise duty on sugar.
I

HEREAS it is expedlent to impose an excize duty
on sugar produced 'in factories and to prov1de for the

“collection thereof; It is hercby enacted as follows —

1. (I) This Act may be called the Sugar (Fxmsa Duty)

Act, 1934.

(8) It extends to the whole of British India,'» mcluduig

British Baluchistan and the Sonthal Parganas.

2. In this Act, unless there is anythmg 1epuguant in the
subject or context,—

Short titie
and extent.

Definitions.

(a) “‘factory’’ 1neans any- pre_mises wh_erein,' or, within

the precincts of which, twenty or more workers
are working or were working on any day of the
preceding twelve months, and in any part of
which any manufacturing process connected with
the production of sugar is being carried on' or is
ordinarily carried on with the aid of power;

(b) ““owner’’ includes any person cxpressly or impliedly

authorized by the owner of a factory to be his

agent in respect of such factory;

(¢) ‘‘sugar’”’ means any form of sugar containing more

- than ninety per cent. of sucrose; -

(d) ‘‘khandsari sugar’’ means sugar in the .manufacture
of which neither & vacuum pan nor a vacuum
evaporator is employed; and

~ (¢) ““palmyra sugar’”’. means sugar manufactured from

jaggery obtained by boiling the juice of the
palmyra pslm. o .

S 3. (1) A
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Sugar (Ezcise Duty). [aor x1v

: fi‘l’,‘ ’:,’,';";‘l‘,gj, 8. (1)-A-duty of excise shall be.levied on all sugar produced
in any factory in British India and either issued out of such

factory on. or after the 1st day of April, 1984, or used within

such factory on or after the said date in the manufacture . "3

of any commodity other than sugar, and shall be payable by - F

the owner of the factory. ;

(2) The duty payable under sub-section (1) shall be at the
- following rates, namely:—

(1) on khandsari sugar at the rate of ten annas per cwb.;

(@) on all other sugar except palinyra sugar at the rate J
of one rupee and five annas per cwt. ;

(#Z) on palmyra sugar at such rate, if any, as may be -
fixed in this behalf by the Governor.General in
Council after such enquiry as he may think fit.

Recovery of 4. (1) If any duty payable under section 8 is mot paid-
Suty mith  within the time fixed by rules made in that behalf under this '
. Act, it shall be deemed to be an arrear; and the authority to YIII of 1§

which such duty is payable may, in lieu thereof, recover any

sum not exceeding double the amount of duty unpaid which

~ such authonty may in its discretion think it reas0nable to
. require. : :

() An arrear of duty, or any sum recoverable in lieu thereof
under this section, shall be recoverable as an arrear of land
revenue and shall be recoverable in addition to, and not in
substitution for, any other penalty incurred under this Act.

Issue of sugar 5. No person shall issue any sugar out of a factory, except

from factory: 4 gecordance with the provisions of rules made in that behalf . -
under this Act, or, until such rules are made, in accordance
with the genera] or special orders of the Local Government,

Power of 6. (I) The Governor General in Council may, by notifica-
Savernor tion in the Gazette of India, impose on sugar brought into
g;%gscélm British India from the territory of any State in India, not
' ggsgg£r§uty being territory which has been declared under section 5 of the

Indian Tariff Act, 1894, to be foreign territory for the purposes
of that section, a duty of customs equivalent to the excise duty
imposed by this Act on sugar produced in British India.

VIII of 1804.

(2) The Governor General in Council may, by notification .
in the Gazette of India, declare that the provisions of the Land
Customs Act, 1924, shall apply to the levy of the duty of XIX of 1924
customs imposed under this section, and on such declaration -
that Act shall apply as if the expression ‘‘foreign terrltmy
in that Act included territory forming part of a State i in India.
. ' - 7. Whoever
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oF 1934.] - Suaar (E:z:czse Duty).
7. Whoever contravenes the _provisions of sectuon 5 shall be
punlshable thh ﬁne wlnch may extend to two thousand rupees:

8. Whoeve1 ewades or qtbempts to evade the paymuat of
any duby payable’ by him under this Act, or fails to supply
any information which he is required by sny rule made under
this Act to supply, or knowingly supplies false information,
shall be punishable with imprisonment which ‘may extend to
six months, or with fine whlch may extend to two thousand
rupees or with both.

9. Any Court trying an oﬁence under this Acb may order
that any sugar, together with the packages or coverings there-
of, ‘in respect of which the Court is salisfied that an offence.
under this Act has been committed, shall be forfeited to His
Majesty. ‘

' 10. The Governor General in Council may, by notification
in the-Gazette of India, declare that -any of the provisions of
the. Bea Customs Act, 1878, relating to the levy of and
exemption from customs duties, drawback of duty, warekousing,
- offences and penalties, confiscation, and procedure relating to
g T offences and appeals shall, with such modifications and aitera-
o tions as he may consider necessary. or desirable to adapt them
to the circumstances, be applicable in regard to like matters
in respect of the duty on sugar imposed by section 8.

III of 1878,

11, () The Governor General in Council may, by notifica- '

tion in the Gazette of India, make rules to carry into effect
the purposes and objects of this Act.

(2) In particular, and without prejudice to the generality
of the foregoing power, such rules may—

(@) provide for the assessment and collection of the duty
and the authorities by whom functions under this
Act are to be discharged, the issue of notices
requiring payment, the manner in which the duty
shall be payable, and the recovery of arrears;

(b) regulate the issue of sugar out of or the use of sugar
in the manufacture of commodities within any
factory and provide for the appointment of officers
of Government to supervise within any factory
such issue or use; :

(¢) impose on the owners of factories, and on persons

Penalty for
_.issue of sugar

from factoryin. 7

contravention
of section 5.

Penalty for
evasion of

duty or failure_

tosupply .
information.

Power of
Courts to
order forfeiture
of sugar.

Application of
the provisions
of Act VIIX

of 1878 to

the duty on
BUgAr.

Power of the
Governor
General in
Councll to
make rules.

engaged in the sale of sugar, the duty of furnighing

information, keeping records and making returns,
and prescribe the nature of such information and
the
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| Sugar (Hzcise Duty). [Aor x1v or 1034.]
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the form of such 1ecords and returns the. p&l‘tl-
tained therein, and the ma;

“ghall"be verified ;

(d) provide for ‘the detention of sugar for the purpose of
exacting the duty, the confiscation otherwise than C ;
under section. 9 of _sugar in respeet: of Which o - i
breaches of the Act or rules have been committed, : '

and the disposal of sugar so. detained or ‘ o
. confiscated; ‘ ' : !

. ‘:\ B .
.

(e) authorize and regulate the inspection or search of ‘ 1
any place or conveyance used for the manufaeture, S L.
storage or carriage of sugar; and (

6} authorize and regulate .the composition eof offences
against or liabilities mcurred under the Act and
rules.

(8) In making any rule under this section the Governor
General in Council may provide that a breach of the rule shall,
where no other penalty is- provided by this Act, be punishable
with fine not exceeding two thousand rupees,

(4) The Governor General in Council may delegate all or
any of his powers under this section to a Loecal Gowvernment. . oo
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